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NAGALAND ACT 5 OF 1968 

[THE NAGALAND WEIGHTS AND MEASURES (ENFORCEMENT) 

ACT, 19681 

(Received the orsent of the Presidrnr on r6e 2isr Septenlher, 1968) 

[Published in the Nagaland Gozette-Extraord:nary, Dated 24tlt Ocrober, 19681 

An Act to provide for the enforcement of sfandard weights and 

measures and for matters connected therewith. 

CHAPTER I 

PRELIMINARY 

Short title, extent and commencement.-1 . ( I )  This Act may be 
called the NigaIand, Weights ind Measures (Enrorcement ) Act, 1968. 

- I . -  , I 
(2) :.It extends to whole of State of Nagaland. . 

(3) It shall come intb force on such date as the State Government 
may, by Notifiation in the Official Gazette, appoint; and different dates may 
be appointed for different provisions of this Act or for different ar? or for 
different . .classes , of undertakihs or different classes of goods; ' 

- ,  , 
j 

Definitions-2. In this Act, unlcj3 t h= canlext oihsrwil;~. r t q  uires, I 

I 

- (a) "Commercial weight or measure" rnearis a weigh! or measure 
purporting to be a standard weight or measure uscd in any 
tmnsaction for trade or commerce ; , .; ., 

(4 "C0ntrolIe.r" means the Controller of Weights a tld Measures 
ap~oiflk-d under section I6 ; . , 

(c)  "Inspector" means an lnspcctor of Weights and Measures 
appointed under section 16 ; 

(dl "Measuring instru ,?:nt" m;aoj any incasuring instrument other 
than a weighing i nstrumcnt and jncludes any instrument used 
for determining the length, arca, volume; capacity, quality, !: 

temperature or density of any articles. 



(e) "Mint" means the mint of the Central Government either iq  
. Bombay or in Calcutta ; 

(0 "Pscscribed" means prescribed by rules made under this Act: 

(g) "Standard weight or measurc" ineans any unit of mass OT 

measure referred to in sub-section ( I )  of section 13 of the 
Standards of Weights and Measurts Act, 1956 (Central Act 89 of 
1956) and includes any other weight o r  measure permitted to be 
used by the Central Government in pursuance of sub-section (J) 
of section 14 of the said Act ; 

(h) "Reference standards" means the sets of standard weights and 
measures supplied to the State Government by the central 
Government in p,uisuance of ~ub-section (2) of section 15 of the 
Standards of Weights and Measures Act, 1956 ; 

Ii) "Sealed package or container" means a closed packet, bottle, 
basket, tin, barrel, case, receptacle,. bag, sack, 'wrapper or ' other 
thing in which any article is placcd or packed in which is intended 
to be sold with its contents, without any weightmerit or 

. , 

measurement of s ich conterlts at thk tike of sale: 

0) "stamping" means marking in such inanner as to be, so far 
practicable, indeliable aid ' iaclu&s cast&s, engrnvi hg, etching 
and branding ; 

(k) "use in transanclion for trade or commerce" means use for the 
purposc of determining or declaring the quantity OF anything 
i n  terms of measurement of length, area volume, capacity or 
weight in or in connection with:- 

( i )  any contract, whether by way of sale, purchase, exchange 
or otherwise ; or 

(ij) any assessment or royalty, toll, duty or othcr dues ; or 

(iii) the assessment of any w o ~ k  done or services rendered, 
otherwise than in relation to research or scientific studies 
0,s in individual house-hold purposes. 

, . 



C: STANDARD WElGHTS AND MEASURES 

Working Standards.-3 ( I )  For the purpose of verifying the correct- 
ness of commercial weights and weighing and measuring instruments used 
in transactions for trade or commerce, the State Government may cause 
to be prepared many as sets of authenticated standard. weights and 
measures as it may deem necessary to be called the working sta,ndurds. 

(2) The working standards shall be made uf such material and 

zccording to such designs and specifications and shall be prepared by sud~ 
agency and shall be stamped and authenticated by such persons or aulhor~ry 
-and in such manner as may be prescribed. 

(3) The Working stanrlards shall be kept at such places in such 
custody and in<sych manner as may be prcscri bed. , , . , , 

( 4 )  A wokking standard shall be verified with tIlb- s&ndary standard 
add.mrked by -such persob, at such places, st such . 'jnt&vals-and . . in suctl 
'manner as may be prescribed. 

, .  I 
(5) A working standard which is not so verified and marked within 

the pscribed pcribd'shall not be deemed legal or be used for tbe purpDses 
of this Act. 

(6) A working standard which has become defective shall not be 
i 
! 

deemed legal or be used for the purposes of this Act, untiI it been verified 
and marked in the prescribed manner. - 

i 

, Secondary standard.4. ( I )  For the purpose of verifyiyiag the 
correctness of the working standards the State Government may cause, to be 
prepred at the Mint as many sets of authenticated standard weights 
measures , as it may 'deem necessary to be called the secandarv standardr. 

. . . . . .  ! 

(2) The secondary standards shall be made uf such material and 
according to such designs and specifications as nlay be prescribed and shall 
be stamped and authenticated by such person or author& as State . . - 
Government may direcl. 

. . 

. , , (3) ' The secondary standards shall be . kept at such places, in such 
custody and,io such manner as may be prescribed. - - . .  I 



(4) A secondary standard shall be verified with the reference standard 
at least once i n  every period of five years and shall bc marked rvith the date 
of verification in the prescribed manner by such person or authority as the 
State Gavernment mag hirect. 

(5)  A secondary standard wbich is not so verified and marked within 
 he ;&resaid period shall not be deemed legal and shall not be used for the 

purposcs of lhis Act. 

Reference Standards.-5. The reference standards -shall be kept at 
such places, in such custody and in such manner as the State Government 
may dircct. 

Standard weighing and measuring instruments.-6. ( I )  For 
the purpose of verifying the correctness of commercial weights and 
measures and of weighing and measuring instruments used in transaction 
for trade or cotumerce, the State Government may cause to be prepared as 
many sets of weight and measuring iastruments as it msy deem 
necessary. 1 

(2) Such iortrumcnts shall bE of such kind, kcpt in such number and 1: 

shall be verified and stamped in such manner as may be prescribed. 

(3) Such ins~ruments shall be kept at all places where saoadary 
standards or working standards arc kept. 

" . . .. 
Prohibition to use 01 weights and measures other than 

weightkand measures.--7. ( I )  Notwithstanding; anything contained id any 
other law or any custom, 'usage or practice, no unit of mass. ,or measure 
other than the standard weights or mzssures shall be used in,apy tg~saceibn 
brtmde or commerce in any or class of go~,ds or undertakings io 
r a p e t  of which this Act has come into force or to Ix kept in any verniscs 
where such transactions are usually conducted, . . 

(2 )  Any custom, usage, practice or method of vbatever nature which 
permits in any trade, a trader, seller or buyer to demand, receive or cause 
to be demanded or received any quantity of article in excess of or less than 
tbequanrity gxcd by the weignts or measures by which the contract or 
dealing in respect of the said article has been made, shall be void. 
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(3) Any transaction, dealing or contract made, or had aftcr the 
cxpiry of three aonths  from the commencement of this Act shall, in so 
far as it contravenes the provjsions of sub-section (1) be void. 

Power to prescribe the use of weights only, or measures only 
in certain cases.-8. ( I )  Notwithstanding anything contained in this Act, 
the State Government may by mtiiiccation in the OlTtcial Gazette, direct 
that in any spesified tradc or class of trades' no Iransactions, dealing or 
contract shall be made or had exccp: by weight only or except by measure 
only. 

(21 Notification issued under this section shall take cffect in such 
area, with e£fect from such date, an-l subject to  such conditions, if any, s 
may be specified therein. 

CHAPTER IT1 

VERTFICATION AND .STAMPING OF WEIGHTS I 

AND MEASURES 

 arki in^ of denominations of commercial weights and 
measures.-9. Every Weight or Measure manufactured for, use as 
commercial weight or measure shalI bear the description of the weight or + 

measure which it-p~fpotts  to b t  marked legibly on it in such manner as may 
. bc prescribed. 

prohibition of sale of unrtarnpe3 e ~mrnercial weights and 

No commerciai weights or measure or. weighing or, 
measuring instrument shall be sold or delivered unless it has been versed or 

re-verified in accordance with the rules made under this Act and stamped 
in the prescribed manner by an Inspxtor with stamp o f  vefication. 

Prohibition of use of unstamped commercial weights or 
measures.-1 1. No weights or measures or weighing or measuring instru- 
ments shI1 be used in transactions in tradc or commerce unless it has been . . , - 
verified or re-verified in  accordance with the rubs made under tlijs Act and ; 

stamped in the prescribed manner by an Inspcctor with a ,  stamp d 
vwification. 



Power of State Government t o  exempt. 12. Where the size of 
a commercial weight or measure renders it impraticable to have any 
denomination marked on it under the provisions of section 9 or to be stamped 
under the provision of section I0 or seclion 1 1, the State Government may, 
by notification in the Official Gazatte, exempt such weight or measure from 

being so stamped. 

Prohibition of manufacture etc. of weights and measures with- 
out tieense.-13. No person shall, in course of trade, manubcture, repair 
or sell any weight or measure or any weighing or measuring instrument, 
unless he had obtained in the prescribed manqcr a lincese in this behalf from 
the State Government or any officer authorised by such Government. 

Marking of weights or meamures on sealed cantainei.s.--14. No 
person shall sell, oBcr for sale, expose for sale, any a~tjcle contained in a 
sealed package or container unless such package or container bean thereon 
or on a label securely attached thereto a description .of the net weight 
or measure of the article contained therein: 

Provided that the provisions of this section shall not apply to 
, . , - ,  

(i) any sealed package or container- 
, - , 4 

(a) of net weight of less than one hundred and twenty grams, if the 
• sealed package or container contains biscuits, confectionery or 

sweets ; and . . 

. 
- ,  . (b) of net weight of Iess than sixty grams, if the sealed package or 

. , ,. , , container contains any other foodstuff ; and 

' .  . , t , .  . , . 

(ii) any articles contained in a sealed package or conlainer, if such 
articles are ordinarily sold ia transactions for trade or commercc 
by counting their number : 

Provided Iurther that ths State Governrncnt may, if it is satisfied that 
the size of any class of such packages or containers renders it impracticable 
to comply with the provisions of this section by notification in the official 
Gazette, exempt such clash from the operation of this section. 



e 
Prohibition of quoting price or expressing quantity, of any 

. article otherwisa than in terms Af standard weight or measure.- 

1 j. No person shall, in any transaction for trade or commcrcc, quote 
the price, or express the quantity, of any article otherwise than in terms 
of the standard weight or measure. 

Appointment of Controller and Inspectors.- 16 ( I )  The State 

Government may appoint a Controller of Weights, and Measures for rile 
State and' as many Dcputy and Assistant Cuntrollzrs and inspectors of 
Weights and Measures as may be necessary for axercising the powers and 
discharging the duties conferred or imposed on them by or under this 
AC~.  

(2) The State Government may, by general or special order define ' 

the local limits within which such Inspector shall exercise the powers and 
discharge the duties conferred or imposed on Inspectors by or under this 
Act. 

(3) Subject to the provisions of this Act, all Deputy and Ass;stant , 

Contiollers of Welgbts and Measures and Inspectori shal1 perform their 
functio& uidkr the geh=ral superintendence and'control df the controller 
and the'control~er and'the Assistant Controllers of Weights and Measures 
mi$,-in additidh to the power andduties conferred o r  imposed on them by 
or under this Act exercise my power or discharge any duties so conferred or + 

imposed as Inspectors. 
, , 

'~srikrrtion and:stamping~by Inspectors.-17. ( I )  Every Inspector. 
, , 

shall, for the ~ u r ~ b s e  of verifiktion of weights and measuring instruments, : 
attend at.such place and time within his jurisdiction as may be appointed ' 

in this &half bi the Con'trofier. 

(2) The Inspector, shall verify every weight or measure or weigbiw 
or measuring instrument which i s  brought to him for 'the purpose r ot: 
verification and if he finds such weight or rncasurcs or measuring or weighing 
instrument corikt "and in conformity with the. Standards of Weights and 
~ e a s u f e s  ' ~ c t ,  1956 (Central Act B9 of 19561, and the r6les' midi' thereunder 
he shall stimp the same ail h a stamp of veiificatibn in the prescribed 
manner; 

, , , 

Power to  lnspeetors etc.-18. (1) An Inspector may, within the 
area under His jurisdiction inspect at all reasonable times the weights, 



measures and weighing and measuring instruments which are used in 
transactions for trade or commerce or are in the pbssession of iny person 
or are on any premises for such use and may verify every suchweigbt 01 

measure or measuring instrument with a Working Standard or weighing or 
measuring instrument prescribed for the purpose. 

(2) For the purpose of verifying the correctness of any weight or 
measure used in any transaction, an Inspector may also verify the weight 
or measure of any article sold or delivered in the course of the transadtion. 

(31, An Inspector may, at all reasonable times, require aiy trader 
or any employee or agent of a trader to produce before hiin for inspection all 
weights, measurcs, weighting and measuring instruments, which are used by 
him or are in his possession or are kept on any premises used for trade and 
all documents and records relating there'to and such trader, employee or. 
agent shall comply with such requirments. , . ,, . 

I 

(4) An lospeclor may seize and detaiq any weight or mcarvrc . , 1 
or ~lleasurhtg' instrt~rnent reerding which an'offcke under tGs ' Act ,appe,rs 
to have been commited or 'which appears to hbe  ' been or whi& might be 
used in the comrnissidn of such an offence, and may also ' seize grid .detain 
any articles sold and delivekd or caused to be sold oi',delive&d l;y means of 
such weight or mtasuk or Ycigbting or mcio&ing iostrumck 'toge&cr' eih: 

. ., . .' , l 8 . .  . 
any documents of records relating thereto. . . . \  

(5) Where, an Inspector bas reasonsdto believe that a s,y!ed:. package 
or contaihir does' hot kual ly  contain the net weight or mkasure of the..afti~le 

, , .  
which :it pur~crts to mntain, the.,1errprctor may break pion the seal@ : , . 

or container and verify its contents ; if, . .  04 such , ver~stiori ,  t h e  net 
w~ight  or pleasure uf the article is found to be correct, the Iispector shall 
tender the fair prico thcieof and may. require a rritten.ackno&dg&ent 

; '  I . 
' thlgtcefefor. 

.. b ;-.J. , . .. 
;,PJ:" ,, If, on thc olher hand,, the nct weight OT measure of the  article is found 

017 Cuch verification to ke incorrect, ibe inspector ma) seize the package or 
container and the ,article, contained, therein, after . teqdering the fair price 
thereor where the s e i ~ u ~ e  is madc from any person other than the manufac- 
turer and may file a complaint against the manufacturer for contravention of 
the provisions . . of section 14. 
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- --- . ' 

(6 )  For the purpose or such inspeckion, an Inspector may, at all 

{,. times, enter into'ariy place where weights, measures or weighing, 
or measuring instruments are used or kept for use-in transaction for trade or 
comlnerce and inspect such weights and measures and weigbing and 
. . 

measuring instruments, 9 

, - 

Explanation.-;,Wl~ere any premises- are partly used, . . for trade and 
. pqrtly foi dwelling purposes, the whole OC such prcmjses shall, - ,  for . . -the 'pur- 

pose of this sub-section be treated as a place wherc weights or rneasura or 
weighing or measuring instruments are used+or are kept-lor u s e  in transactions 
lor  trade or commerce. 

. -. . . -  . ' . : , "  
, -  . - 

- ,  power of inspector to adjust weights.. or measures.-19. m e r e  : it . , appears t i  the State Government desirabk'tlht an - ~ n ~ ~ i c t ~ ~  should be 
' pil&(d i n  any area fo  adiust the  weights o r  nkas&s ar -weighing or 

measuring instruments it may, if it thinks fit, aut horisc such Inspector to 
weights and measures or such instruments accordingly. 

. . 
- 1  , ,  , - 

Manufactures etc. to maintain records and d0euments.-2~. (1) 
~ v c r y  m~nufactumr, repairer or dealer in weights and measures or weighing 
& &asuring instruments and every person using them in transactions for 

&c&r sommcrcd shall maintain such records and accounh be 
priierib{d and if required so to do by an Inspector, shall produce such 
&ids a<d'a+accouni before him. 

. . ' . I  
L .  . . , . 

. - . ( 2 )  Notwithstanding anything contained in sub-section ( l )  if the State 

Government is of opinion that having regard to the nature of business anid 
on by any such manufacturer, repairer or dealer, it is necessary so to do, it 
may, by order exempt such person or class of persons from the operation of 
 at sub-section. 

Appeals.-2 I .  ( I )  Subject to the provisions of sub-section (3, 
<;<.L. * ,  -7 - 

.~ppeal shall lie- ' , .  . . 
. I . . 

(a) from evcry .decision of aa Inspector under this Act, to the 

- . . Controller ; and 

. , 
' 

(b) , ,from evcry ddlrion of the Coot rollcr under tb* ~ c t  n i  bcing a 
, . ,decision - made in ~ ~ ~ e a l  under clause (a), to the S.t$te . . 

! 



Government or any other specially authorised in this behalf 
by thestate Government. 

(2) Every such appeal shall be preferred within sixty days From the 
date of the decision. 

(3) O n  receipt of ally such uppeal, the appellate authority shall after 
-giving the appellant a reasonable opportunity of being heard and after 
.making such enquiry as it deems proper decide the appeal and the decision 
.of the appellate cauthority shall be final, 

22. The State Government may charge such fees : 

- (a)  for the grant of licences under section 1 3 ,  for manufacture, repair 
or sale of commercial weights aGd measures and weighing and 

- 8 ,  measuring instruments, and 

(b) for the verxcation, marking, stamping and adjustment of 
comercia1 weights and measures and weigbing and measuring 

, , instruments, as may be prescribed. 
, . 

I . .  r '  ' 
- I . . . - .  . 
:, , Validity of weight and mdrure. duly stamped.-23. A wcight or 
measure or weighing or measuring instrument duly -stamped-by an Inspector 

-under this Act, shall be a legal weight or measure or weighing or 
measuring instrument in all places in which this A C ~  bas come into foice 
unless it is found to be false or defective and shall not be 'liable td ' be. 

;r&tarnped by reasonmerely of the fact that it is used in any place other 
1,thag:that in w h i ~ h  it was origi~ally stamped. 
1: f ,  < '. 

CHAPTER YIlI 
. . 

PEN ALTlES 

penalty for sale or delivery by weight or measure other than 
standard weights or measures.-24. Whoever after the expiry of -three 
1 .  

- ''mdntbs'fiom the commencement of this sectiofl, sells or, causes to be sold 
or deliveres or causes to b: delivered in the course. of any transaction for 
~rade or commerce any article by any denomination of weight or measure 

!: c 

dth& one of the standard weights or mmures or ,whoever after 
% ? , . .  < . ., 3' 

the comdencement of this Act, keeps-any unit of mass or measure other 
than the standard weights and measures ifi any premises -where such 



transactions are usually condupfed shaIl k puoisbable, lor  a first offence, 
with fine which may exrcnd to two tbousand rupees, and for a second or 
subsequent offence, with i m p r ~ s o n ~ ~ n t  for a period which may extend to ! 
three months, or with fi,ne,or with both. 

Penalty f o r  sale of unstamped Commercial weights and measurer. 
--25. Whoevcr sells-or delivqs any comrn~,rcial ,weight or measure or any 

weighing or 1neasur:ng instrument which has not bcen verified or reverified 
or stamped in accordance with &he praviiions af this Act and the rules made 
thereunder shall bc punishable with fine which may extend ro two thousand 

. . 
rupee ;. 

Penalty for use of un-stamped commercial weights and measures. 
-26. Whoevcr uses in any t rnnsact ion for trade or commerce or has in bis 
possession for use. any commerciai weight or measure or any weighing or 
measuring instrument which has not been verified or reverified or stamped in 1 

accordance with [ h ~  provisions of this Act and the rules made thereunder 
shall be punishable for a first offence,. with fine which may extend to 
two thousand rupees, and for a second or subsequent offence, with 
imprisonment for a perbd which may extend 'to three months or with fine, i 

or with both. 

Explanation-I. When any such weight or measure or weighing or 
measuring instrument is found in  the pcssession of any trader or any employee . .  ! 
or agcnt of such trader, such trader employee or agent shall be ~resumed, I 

until the contrary is proved, ra have had it in his possession.for ,tlse;in iraisic- i 
, . 

I . . 
tions for trade or commerce. 

Explanation-2. Where any weight or Fcasure or \v,eigbipg or 
mea uring instrument is used or posses2ed ' in contravention of this section by 

I 

- any erhployec' or agent. bf a tradi; on 'bihalf of such-< trade!, such tradcr 
shall, unless he proves that the offence under this section was committed;dy 
bis rrcployee or agent without his knowledge or consen?, bc also deemed to 

bc guilty . , 6f the offence. 

Penalty for Manufacture of weights etc., without licence;.-27. 
If any person manufactures, rrpairs, or sells any commercial weight or 
measure or weighing or measwing i~strument, without obtaining a licence 
as required by section 13, s h a l i  be punishable with imprisonment for a 
period which may extend to three months, or with 5ne, ,or kith both. 

8 > 
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Penalty for use of weight or measure in contravention of section 
8.-28. Whoever contravenes any of the provisions of notification 
issued under secti~n 8 shall be punishable with fine which may extend to 

two thousand rupees. 

Penalty for failure to be marked weight or measures on 

sealed 2antainerr.-29. Whoever contravenes the provisions of section I4 
shall be Punishable with fine which may extend to two thousand rupees. 

Penalty for quoting prices or exprassing quantities otherwise 
than in terms of standard weight or measure in contravention of 
section -15.-30. Whoever contravenes the provisions of section 15 shall be 
punishable with fine wI~lch may extend to two thousand rupees. 4 

Penalty for  being in possession of false weight ov measure etc.- 
31. Whoever is i a  possession of any commercial weight or measure or 
weighing or mtiiiurin$ instrliment which he knows to be false, intending that 
the same'-may be frauduleatly used, shalI be punishable with imprisonment 
far a period, which may exrend to one year, or with fine or with both. 

Penalty for making or selling false weight or measure.-32. 
Whoever makes, sells or disposcs of or causes to  be made, sold or .disposed 
of any ktandatd. $wight or measure or weighing or measuring instrument 
whichhe knows to bc faisc jn order that the same may bc used as true, 
'ljr kmwiog that thc same is likeIy . to . be used as hue, shall be punishable 
with imy;risonment Tor a period wbich may extend to' one year, or witb 
h e  or with both. 

- Penmlv for delivering or receiving m y  quantity of article less than, 
,, , 

br in'&xeesr of the qrrantiq tixed by the weight or measure in the 
-contract.-33. Whoever- 

' 

(i)' in ,selling any arficle by weight or measure delivers or causts 
to be delivercd to the purchaser any quantity ol'that article less 
than,or\ 

(ii) in buyini any article by weight or measure demands or icceives 
or' causes tn be demanded or received from the vendor any 
quantity of that article in excess of the quantity fixed by the 
weigh.; or Geasure by which thc' contract or deatiog in respect 
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of that article has been made, shall be punishable with h e  which 
may extend to five hundred rupees. 

Penalty for forging etc. of weights, measures, etc.- 34 ( I )  Who. 
ever forges or counterf:its any stamp used u ~ d c r  lhis Act for the stamping 
of any stairdard weight or rneasurc or weighing or measuring instrument 
or pnsscsses any such counterfeit stamp, or removes a stamp from standard 
weight or measur or weighing or measuring instrument .and inserts the 
same into i~nothcc wcizht or measure or wcighing or measuring instrument 
or wilfully increases or diminishes a weight or measure so stamped, shaH be 
punishable with imprisonment for a period which nlay extend to one year, or 

with fine, or with both. 

(2)  Whoever knowing1 y uses, sells, disposes of or exposes for sale 
any weight or measure or weighing or measuring instrument with such 

' ' 

forged or counierfeit stamp thereon, or n weight or a measure so 'increased 
or diminished shall be punishable with imprisonment f6r.a period which, mag 
extend to six month_s or with finc, or with both. 

Penalty for neglect or refusal to produce weight or measure etc. 

for inspection.-35. Whoever- 

(a) refuses or neglects to produce for inspection under section 18, 
any weight or measure or weighing or measuring instrument 
or any document or record relating thereto in his po~resrion 
or on his premises, or I 

(b) refuses to permit an Inspector to inspect and verify and such 
wkight, measure, instmment, documcnt or recbrd, or 

(c) obstructs the entry of aa Tnspector tlsdtr section 18, or ' 

( d )  otherwise obstructs or hinders an Inspector in the performance 
of his duties under this Act, 

shall be punishable with fine which may extend to two thousand 

rupees. 
Penalty for breach of duty by inspector.-36. IF an 1nspe:lor 

knowingly stamps a weight or measure or weighing or measuring instrument 
in contravenlion of the provisions of this Act or of the rulcs made j 



thcreunder, he shall be punishable with imprisonment for a period which 
may extend [o one yeati or with fitle or with both. 

CHAPTER V 

MISCELLANEOUS 

Prdtectidn of actidn tPken in good faith.-37. No suit, prosecution 
or dthci legal proceeding shall lie against the Controller, Deputy Controller 
or Assistant datitrallsr o l  Weights and Mearvrs~ or any Inspector or any 
othcr person appointed uader this Act in respcct of anything which is- in 
good faith done or intended to be done in pursuanCe of this Act or rulcs 
made thereunder. 

Contr.oller ete. appointed under this  Act Yo be public servants.- 

38. The- Controller, every Deputy and Assistant Controller and Taspector I 
I appointed onder this Act shall be decmecl to be a public , servant witbin the ! 

meaning of sect ib~~2i  o i  the Indian PC& Code (45 of 1860). 
I 

~ d ~ i h n c e  of ofiences, 'etc,-b. ( 1 )  No court shall take 1 
cogniiance of ah offeiiie punisha'ble under this A'ct ekcept upon complaint in 
writing made by the Qntioller bra* o 5 c t r  authorised id this behalf: by the 

! 
Controller by general or specialorder. , I 

(2) No court inferior to that of . a , presidency magistrate or a 
magistrate of Erst class sball try any offence puaisbable under this Act. 

a Composition of offences,-40 ( 1 )  Any onence punishable under 
sxtion 24, section 25, kction 26, section 28, skitibn 29. section 33. or settion 
35 other rhan a second or a subsequent offence under section 24 or section 26 
m a y  either before or after the institution of the &sccution, be compounded 
by the State Government on payment of such sum as the State Government 
thinks fit: 

(2) Oo psgmcnf by the offender of such sum, the offende~, if in 
custody, shall be set at liberty and i i  any proceedings in any criminal courr 
have been instituted against the offender in respect of the offence the 
composition sball be deemed to  mount to an aquittal and no further 
criminal proceedings shall be takeu against him in respect of such 1 
ofienm. 
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Stamped weights, etc., to be presumed to be correct.--41. A 
weight or measure or weighing. o r  measuring instrument duly stamped 
under the provisions of tbis Act and the rules made thereunder shalt be 
presumed to be correct until i t s  inaccuracy is proved, if tbis is produced in 
any court by any Inspector having charged thereof or by any person acting 
under rbe general or special authority of the ControIler. 

Offences by companies.-42 ( I )  If the person committing' an 
oBence under this Act is a company, every person who, at the time the 
offence was commilted, was in-charge of, and was responsible to the 
company, for the conduct af the business of the company as well as the 
company, shall be deemed to be guilty of the offence and shall bc liable to 

be proceeded against aad pnnishable accordingly : 

, Provided that nothing contained in this sub-section shaU render any 
such person liable to punishment if he proves'tbat the otreace was committed 
wirbout his. knowledge or that hc exercised all due diligence lo prevent th 
commission of such, offence. , , , . .  . 

(2) Notwithstanding anything contained in sub-section ( I ) ,  where 
an under this Act has been committed by a company and it is proved 
that the offence has been camqitted with the consent or con~ivance of, or 
i s  attributable to aby neglect on the part of any director, manager, secretary 
or other officer of the 'Company shall also be deemed to be guilty of that 
offence and shall beliable to be proceeded against and punished accordingly, 

Explanation:-Far the purposes of this section- 

. , ,  (a) "Company" means any body .corporate and includes a h n  or 
olher association of individuals ; 'and - . . 

- .  

(b) "director" in rehtion to a firm, means a partner ia the h, 
, , 

, , 

Delegation of .powers.--43. The State ~ o k n r n e n t  may, by notifica- 
tion in'the- Official Gazette, direct that any power exercisable by it under this 
Act or rules made thereunder shall, in reiation to such matters and subject 
to such conditions, as may bc specifieG in I he direction bc cxercisabfc also 
by such.'offi&r or authority subordinate to the.  State Government as may be 
,specifid in the notification. 



(q) the fees which may be cbarged for the grant of licences under ! 
' section 13 and for verification, reverification, adjustment and 

stamping of weights and measures and weighing and measuring I 

instruments and the collection and levy of the same. 

I*) the materials, form and specification and manufacture and sale 
of commercial weights and measures and weighing and measuring 
instrumenis ; 

, I .  

($1 -arty otber matter which has to be, or may be prescribed. 
. . 

3. Tn making any rule under this scction the State Government 
kiy pro&& that I breach t heizof shall be punishable with fine which may 
cxtcnd to'fivc hundred rupees. 

, ,  % The power to make rules. under this sexion shall be subject to 

.the condition of prcviouspuMication in the Omcia1 Gazette. 

(5 )  .Every rule made under this section shall be laid, as soon as 
may be aft;) it is mad;, ' before the ~ = ~ n l a n d  Lrgirlarive ~ r r e m b l ~  while it 
is in session -for a total ' period of fourteen days, which may be comprised 
in ,one: sessipn or in two successive sessions, and, if before the expiry . 
of the s'ession in which it .is so laid or the . sessions immediately following 

,the NagaIand Lngislative AssembIy agree in making any modification 
in -th= ' r&le or'-the Nagaiand LegislatiLe Assembly agree that the rule 

, ' khdutd'not' be made,' the . rule, shill thereafter have effect ,only in such 
modified fprm or be of nd effect a5 the case may .be ;-so however, that 
any such modification ,or annulment shall be without prejudice 10 the 

validity of anything previously do& under tbat rule. 

Saving.46. Nothing in  this Act shall apply to weights or measurw 
or weighing or measuring instruments used by or in any unit or establishment 
of the ~ ' & d  Forces of the Union. , 
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